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Address: F-106, First Floor, Sumer Complex, Gautam
Marg, C-Scheme, Jaipur - 302001, Rajasthan
Mail ID: cirp.suzuki@gmail.com/ippagrawal@gmail.com

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

11.| Last date for submission of claims
12.| Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13.| Names of Insolvency Professionals
identified to act as Authorised
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February 14, 2022
Not Applicable

”

Not Applicable

Representative of creditors in a
class (Three names for each class)
14.| (a) Relevant Forms and

(b) Details of authorized
representatives are available at:
Notice is hereby given that the National Company Law Tribunal, Jaipur bench, has
ordered the commencement of a corporate insolvency resolution process of the
Suzuki Textiles Limited on January 31, 2022.

The creditors of Suzuki Textiles Limited, are hereby called upon to submit their claims

(@) Web link: https://www.ibbi.gov.in/home/downloads
(b) Not Applicable
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Zrency transactions had not been
o

CRYPTO TRANSACTIONS UNDER TAXMAN'S LENS

-NO ESCAPE CBDT chairman says investors carrying out crypto transactlons have not been declaring such income, warns that dept has enough data

chal

turn

BUDGET 2022
DECODED

He
|

Tene

pluses were not dec!
cases where surpli

“We had undertaken cert;

irman Cons
.JBMohapatr:

Board of Direet

e

“Inmany of the cases tax returns
were not filed although they invest
and the;

ytrade. In many cases there
ns were filed, but the crypto sur-

some.
was shown,

there were major differences in ac

counting,” Mohapatra told ET.

added that the depar
keeping a tab on C
ransactions sinos2017.
n non-

& Deepshikha Sikarwar

pilo
ew Delhi: A large number of in-  ther
tors indulging in crypto cur-

declaring such income and the in-
ome tax department has collected
nough data on such entities,

He

mild
18,19-20 and 21

patra said, adding that this had gi
en good inputs to the CBDT on how
toprocesd with it infuture.

proposed

into the 2017

d there are special 5,
it projects being run on this 3
me. So we got good data,” Moha

made it clear that while
taxation  regime

'PROPOSED TAXAT[ON REGIME MAY BE IMPLEMENTED
FROM APRIL 1, BUT IT DOESN'T MEAN THERE WAS NO
" TAXAPPLICABLE FOR TRANSACTIONS BEFORE APRIL 1’

tions before Aps

hesaid,

actionshefore April 1

from other sources o caj
he said, adding

eof i

sought o be implemented from
April 1, it did not mean that there
e o tax applcable for wansac-

pril

“The fact fhat this Is etting taxed
on one April 2022 under the new re-
gime at 30% does not mean that the
transactions which have been in-
curred earlier are not to be taxed.”

Mahapatra said there was no clar-
ity yet about under what head the  the;
department was going to tax trans-

“There is no statutory guidance or
any section of the act or any direc-

fon from the CBDT as under what
el i will bedzsed, whethor st will
be income from business or income
pital gains
, adding thatit  win
v.lLlrmam«nmc:lsnha:hﬂoponmng

@
<

Howevesshe said, if aneedso arises,
the government may intervene and
issuedirections on the matier.

Asked about the budget skipping =
any rellef for themlddlo class, hesald
that 91% of the taxpayers were below
the Rs 10lakh bracket and furthere
emption wouldl have pushed a large
number of peopleaut of thetax net

“If you increase the tax the proba-
By sesses will be out of

isisayear in whichw
arn conting ot af 4 deep sconaric
slowdown right and this s a year in
which we wanted to consolidate.
Therefore, there was a need to sus-
tain the economy through reve-
nues,” Mohapatra argued. E

He said the budget had rolled out
many reforms such as a twoyear -

ndow tocorrect filling, which will
be a big relief for the taypayers and

o

=

‘SEZ Recast to Create Single
‘Window, Ease Customs Process

~Move to take export focus away from SEZs and make them WTO-compliant

“New D
=

suppliers to operate within the

ggmake them compliant w

Kirtika.Sunejai2timesgroup.com

elhi: The new. \eui;lslwn to gav-
0 the country’s Special Economic
ones (SEZ) is likely to .AlUm domestic
@ zones,

h rhe \-\rmlﬂ
zation (WTO) norms.

= Officials said the sales and procurement

[

R=

transactions done by such units in Domes-

ic Tariff Area (DTA) which are done
hrough a separate mechanism will also be
tegrated with thecustoms' e filing portal
The ldl-'1 is to take the export focus
Vi SEZs and make them WTO-

DTA units maybe
allowed to operate
in SEZs

Domestic suppliers
exist outside SEZs at
present
slwn window
clearance for SEZs | s
Iikely in new Act
States' industrial
parks maybe
onboarded

Aim to make SEZs
WTO-compliant

_Zand SEZ developers are keen especiall
those who have vacant space and don't
ant to denotify their land because of
on-usage.
a5 per sources, the revenue de-
artmenthas raisedconcerns a te dinl
inmonitoringtheactivitiesof DTA £

hm ‘eareconcer, nsahuutmamt'\]m]ln
r the domestic a

SEZ exports are 20%
of India's total
outbound shipments

i

saidanother official.
e consultationsare also.

ng the
inclusion of states’ IT parks and idus-

trial parks. SEZs have been demarcated
ataress till naw,even in industrial zones,
and thegeographieal separation isasub
Jectof deliberations,
Commerce seeretary BVR Subrﬂ]l
manvam on Wednesday said tha
SEZs willmanufacture both for the in Ler
national market and domestic market,
and a single window clearance system
andworld class infrastructure willbe the
liey points in the new
sla

Budget Showcases Long-term
Economic Vision for the Nation -

Sets tone for faster growthon the journey to become a $5-trillion economy

MUNJAL

CHAIRMAN,
HERO MOTOCORP

Thegovernment hasshown single-minded

— e ation.
Consultations “There is a need t«
areonto move beyond the SEZ
allowDTA  Act. Finance minister
unitsto talked of Development
operatein

SEZs and be

allowed to is nothing but SE

sellin the Subrahmanyam said in
domestic a media interactlon,
market adding that the SEZ

will be recast to bring
thissystem into place.

The secretary said the government is
thinking to have states also bring their
estates mll.mmlssg-slnmimh'n thesingle

ol
Hm for its citizens, and this year's Union
Budget is a solid step forward in fulfilling
itslong+erm vision for the country.

The honourable finance minister Nir
mala Sitharaman has presented a pro-
reformsandprogressive budget, setting
thetonefor fastergrowth on thejourney
0 become a §5-triflion economy as well
as laying out the blueprin for the next

and
states.

'ilo that, we may put states on the ap-
proval bodiesat thestate or regional -

s aecount for 20% of In-

dig'smechaniscexports.

Gne of thesignificant announcements
of this budget is the battery swapping
policy— potentially a game changer in
catalysing the migration to Eleetric Ve
hicles (EVs). While the scale of its im-
pact will be clear upon formation of the

policy, the industry d tosha-

Eing i nights el e il O
government to make this ty
Persanlly deilghted with this mivo bv
the government as it resonates with o
company’s and my own comim immm lb
the causeof sustainability:

The renewed focus on sustainability
through natural and organic farming,
PLIongreen energy and the creation of
funds will o a longway in helping Ind|
a's efforts to meet climate-change goals
for asustainable future.

The continued emphasis on infrast
ructure will not only Improve the quali

BATTERY SWAPPING
POLICY WILLBEA
GAME-CHANGER IN
MIGRATINGTOEVs

LOHd 128

lsa
hl-]p Indian industry become glnmil
competitive, The increase in capex
spends will have a caseading effect an =
private investments and structural
owth across sectors, The inltiative ta
give interestfree loans to states to the =
tune of 21 lakh crore for infrastructural
investments will further boost key pro-
Jicts with potential for longtermm div
The ct of continued focus
on infrn and Ioglstics throu
Gati Shaktl plan will also extend to
other sectors and benefit all industries.
Built around the pillars of dev
S iplan
frastructure, inclusive development &
productivity enhancement, energ;
transition & climate action, and finan
cing of investments — this vear's Bud-
et addresses the needs of every sector =
and segment of thesociety Beittheallo-
cation to provide affordable homes un-
der the PM Awaas Yojana or the deplo
mentof core banking system across |
lalki post offices in the country, the bud-
getary provisions strongly reflect the
vernment’s resolve Lo ushel
$ive grorwth that heneffs swers cifizan
inevery partof thecountry. =
Overall, this is a development focused
udget with a clear long-term vision to
ingaboutsustainable grawth. z
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#-BSNL to Buy 4G Gear in April, Commercial e cononsiacion
- - . - purposes. In October last ye- K u "M'
“Foray Likely in August, Says Minister rcommanicaons i J
——————————————  codby BSNLin April 2022, search  and sem:m-, K had CEMENT [id
=MuntazirAbbas@timesiniermetin -+ n the hudget for FY23, the  (R&D) organisation Centre made a first test VoLTE (voi-
government has proposed w r“’ D“““’ okl Thiena:  cever lobg-tarm evoiutian) Extract of Consolidated Unaudited Financial Results for the Three and Nine Months ended 31.12.2021
ew Delhi: Bharat Sanchar  infuse £44,720 crore into loss- oTjarecurrentivun - call onan indigenously-deve-
Nt A0 TSN et Iokin HRL o ke st B derakin & PoC m Ambas  Toped 16 meu % in Grore
ctedtoplaceanorderforaG  seal for 4G spectrum, techno- Consolidaiod
etwork equipment in April logy up-gradation and rest-
ructuring. In April 2005, the Dep s Three Months | Three Months | Nine Months Year
then BSNL chairman, Anu- Ho. Particulars ended & ended ended
X pamShrivastava, inaletterto 31.12.2021 31.12.2020 31.12.2021 31.03.2021
lims((‘ruf state for commu-  the department of telecom 000 Unaudited Unaudited Unaudited Audited
dcations: Ty Chet  trmication (Del) hal o> 1,285, T sa008 | 472044 |
stateTun telecom  ught MHz_ froquency | 1| TotalIneorma from Dperetonc L] 3 !
4G service launch mndmhuncmc services. ;:;mL;';n_:f:; i AR e, s, oo § F"T“"mm(fll;a'ﬂm:ff;!m? !&TW:SLE%MJ_ 181.76 T 67852 1011.22
been hangingfireformo-  *Currently the proof-of-con- ] Profit{Loss) for the e Tax an
@Zrethansix yearsandthecom:  cept (PoC) is ongoing, which | |\ Rs‘;“ﬂ“‘;'om“""" NG SSIaaT T NOMC: Exi Items) 10000 185 40540 838
any continues o lose reve-  fsexpectedio becompleted by ™2 | Net Profi{Lass) for The Peiod before Tax (alter
“nucon aceountof non-availa-  Alst January 2022, the mini :d:rm i o e [ 85.99 R 40538 556.06
" ster said, In July 2021, BSNL o )
allawed A Tata Constlta Date & mesing ed Floor, Pulte S| e ki e 65.76 1843 25922 2112
s ? Services (TCSybacked con- | | Kendra. Now Delhi  11,02.2022 ot 11,00 AM L
irtel and Vodafone Idea are  sortium to test the nerwork | LLast datefimo for _oco LR EVOURH e 6 | Total Comprehensive Income for the period
Q—offering. "The commereial within a imeframe, # pariod (after tax). 64.68 1478 28152 40761
ollout of 4G services of which was Imerenende[l up RO-6A54 {ater tax))
NL is expeeted to start to December 3 o Valus ¢ 5/-
rom  August-September  wing the del.w in >\\|1pl\ of RO.D [ ) [ i [ ) 58.85 56.05 5045 58.85
 Chiuhde b STIMG. . amecilad pases beckod radls ! ] 227309 1811d 227308 208570
om, adding that the purcha-  equipment. The Tata group Esl
o order is expected to bepla-  company and state-driven re FORM A $ | Securties Promium Acoount L] 88,80 L11] 885
PEBLIC ANNOUNCE! IT [ 10 | Net Worth 2,331.94 1,939.99 2,331.94 2,094.55
gl ot Rt ot o Py o o 1 | Paid-up Debt Capital  Ouistanding Debt 1,634.05 1,878.57 1,634.08 1,653.11
OR/THE A oM 0 5 2 Preference Shares = 3 % E
3 | Debt-Equity Ratio (in times) 0.70 1.02 070 0.7
4 | Earnings Per Share ( of 2 5- each) (Not Annualisad).
NOTICE k ) Basic : 5.45 969 2378 3445
El " = . g b) Diluted : 5.45 .69 2378 3445
| Motice is hersby given that a mesting of Board of Dirsctors of E ncor which corporain | RO Japur
POWERGRID is scheduled fo ba heid on Wedn 9" Fabruary, s ! rgtiored Capital Redemption Reserve 25.64 25.64 2564 25.64
535 2022 o consider ond epprove, amongl oter s of Agonda, ra | | iyl L Debenture Redemption Reserve 3150 60.40 3750 3150
= 3 Unsudited Financial Resulls fo rter nth: 371
| e e s ST s v o | || | D0 Soos Coag o (1 s 200 0 21 o7
21-22. The mpany has flxed Thursday, 17th z"'”;:"m’:“ herrtn Interest Service Coverage Ratio (in times) 5.23 .00 623 .27
h Record Dot i 1o stbeso ol sacatanin 1 oty of the it Notes:
Shareholders roc naymm of 2nd Inlerim Dividend, if declared, by ma ooy e JaANY 31, 9028 oles: "
tagist i i 1 The above results have been reviewed by the Audit Gommitiee and apgroved by the Board of Direclors at their respective meetings held on
Msmbﬂ'ﬂaﬂﬁ“dmmzimm'Rm Dalai.e. 17.02.2022 5“5” ] Enlamsent o v 1 bt 2% Fobruary,2022. The Auditors of the Company have carried out a “Limited Review* of the same.
3 This Notice is slso available on the Company's Website st 2 Standalone Financial Information of the Gompany, parsuant 1o Reguiaion a7 (1)(0) of SEBI (LODR) -
www.powergrid in and on the website of BSE Limited at
LDl com e nd Three Months | Three Months |  Nine Months Year
i
Particulars ended ended ended anded
E Em:a'lmdiﬂgwmﬂnw of the Company will apen an Saturday, 1240 31.12.2021 31122020 31.12.2021 31.03.2021
ﬂ mn: individual shareholder with PAN and mu Is HO\ liable Lo
me tax can submit declaration in Form No. H. to mﬂ?’ Tusnover 1200.84 1213.45 3692.75 4459.18
BAteft o o Sachiaon of ok 2 mrron by uplna mg the same to 1 ar Operaling Proflt (EBITDA) 162.84. 212.45 57485
Py g otormet by 1189 . IST on ox hefors 171 | Y180 et | Pufit befor Tax (Beore Exceptiona lems 9089 12115 36037
va resident shareholders can avaH burlefml\ raus um- fax treaty retind ol o] Ptom Mvam@wmmm Hems) 90.99 12115 360.37
Dabnen ncie ant il Coury o ect 1o provng | | i vty Pt A 50.24 0231 254.49
Q__ Ownarsmp Declaration, Tax. Rems ncy Certificate, Form 10F, any other [———— 3 ﬂle abav hs an extract of the detailod format of Quarter ended 31" December, 2021 Fi
5 document which may ba '““"“’ ta avail the tax treaty ""5”“‘% e Regulation 33 of the SEBI (Listing Obligations and Disclosurs Aequirements) Heoulaunns, 2015 Tns (uH (mmalm the Standalons &
5| chorbefore 17th Fabruary 5022 il (i fisedinss v I Gonsaidated Duariery Financial ResLlts ae avaibe on he websies of M and WWw.N5eindia.com and
Ea For Power Grid India Limited T e Ve e
Pl New Delhi o J PRy | ural, "
Date: 0302 2022 company Secrtiy £ LSV "Y;!;;m'ﬂ!‘ﬂ.’i;m g iy asonkn “x‘"‘ Pl o Tl Vi Siaghia
IMPORTANT NOTICE : pernl e r e i Date: 2° February, 2022 (Vice Chairman & Managing Director)
| Members are requested to registerfupdate their E-mall 1D with The fnckcial cred itors shall submi \hﬂlﬁmsm\hpmdbyshchwm ftdns anly.
& CompanyiDepusitory participants! Company's Rogistrar & Transfer | | Allether gediior may suit he G win procl pesson, by postos i ectionic

i
“| Age (KFINTEGH) Whieh wih b used for sancing ofial documents.
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